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KARNATAKA LOKAYUKTA

NO:UPLOK-2/DE/1173,/2017 M.S.Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru - 560 001.
Date:22.8.2019

: : ENQUIRY REPORT : :

:: Present ::

( Lokappa N.R)
Additional Registrar of Enqiuries-9
Karnataka Lokayukta,
Bengaluru

Sub: Departmental Enquiry against Shri.Vijay, Chief
Officer, Town Panchayath, Yelandur Town,
Chamarajanagara District - reg.

Ref: 1. G.O.No.UDD 78 DMK 2016 dated: 5.12.2017

2. Nomination Order NO:UPLOK-2/DE/1173/2017
Bamgalore Dt: 20.12.2017 of Hon’ble
Upalokayukta-2.

****@****

This Departmental Enquiry is initiated against
Shri.Vijay, Chief Officer, Town Panchayath, Yelandur Town,
Chamarajanagara District (hereinafter referred to as the

Delinquent Government Official for short “DGO”).

2.In view of the Government Order cited above at
reference No.1l, Hon’ble Upalokayukta vide order dated
20.12.2017 cited above at reference No.2 has Nominated
Additional Registrar of Enquiries-9 to frame the charges and
to conduct the enquiry against the aforesaid DGO. Additional

Registrar of Enquiries-9 has prepared Articles of charges,
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statement of imputations of misconduct, list of witnesses
proposed to be examined in support of the charges and list of

documents proposed to be relied on in support of the charges.

3. The copies of the same were issued to the DGO
calling upon him to appear before the Enquiry Officer and to

submit written statement of defence.

4. The Article of charges framed by the ARE-5 against
the DGO is as under :

ANNEXURE-I
CHARGE

BT ST Jey) —

ONTOTBRL ToLWRB), HPVDTIXRINT BG oD oHNYOTHD
wégfad ©RRR0EF J0.6/324 ?3@%‘3(3@) QENFAINT Neod3 TRED)
S0B00W YUOBR FedT . ToOH RN TeTITYS Torie Todye0D
ARTTNTOT DTS TG By wdeabow, nP0e33 Wesoood

TOMR BBACT T ONSR 100 Qoes3cs mas&_dpoimfﬁcﬁ%, “The

ancient monument and archaeological sites and remains
(Amendment and Validation) ordinance 2010”3 BB 100
SNEIT” TRRSRINT TFeBY JRBed3 TRITON, ATO VO3
BIREDY) 100 Qee3o* SRR RIN, TN BHeS LN
BB TOXLEOD HYO %0.209 Torte Doz, B0 0.57 00T Bewwe
I et Bedwd BT ANFADRT  BRB om0
BOLTTINDIR. 93, BRHTITT BROTY 8PATHTJOZ &353R
BT DY) TOTAR 0% 0N BEIT DNETD TE3T a:ddasa&ﬁodamgl
M@m@m de)csajégdogd QO ﬁoecira%ew@ ﬁoc%oaoo@cbgd.
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STO0T, Y TIF[BRCTRAIN  FFOFO  JPFTOR  wvesBHYT
0e80DY JIBHDBROW NIFBIWOT  TEFA  TBTorwT TONOT  Xeww

AODFND  (BRI) 1966 dodad (1) (1) ox (il) SBOHY
mstéojaiQmC%e@.

ANNEXURE NO.II
STATEMENT OF IMPUTATIONS OF MISCONDUCT

OTWOF-2
BRCTRTR T T

5. 508,007 HQm0ATOONT VT THTIoONT, IETOFD  Wed,
OPYOTBRTY EPT, WOTTIHRINT BF (B, WNVOW  ‘TRTWOTI’ DO
FBODOBTYT) T B3 TBRTY, 3. 0BT, TNATVHTOD, Tefo TOwONS,
OPYOTRTY ToLRP, WOITIRINT VY (AW, B|VOTW  ‘B.AT’ 2O
FOODYRTYT) TRT OWG, DDA, B2 TR I, VRFTTBHONY
BIFBBRCTIINTRTOW SPATFOOT, FIoFET SReT0INT Tood) 19843
FOO0 9 CRONY THEINTHE WPTT WLRONA, NPT SRIROT 1M
WleIng

BROS Xo3TW TOU0T:— TRTEITT Iy BHOIY, ONFOTH
TIEOT WATTDOW ©0.6/324 AT FOVFRAT FFNDR, FB0T UeTFTY
B, T0IT To&eod TRT OINTRT BT, OTOITE, NeoT0R,CIBI),
RFOFTE BHOWOT WRWET), VTR oMK TJIBR, oIvoryde WO
YRRFTR IB, BRI wy) 80.23000 dNITOR MTF AT FFTY, $e07

TRBRFRY WRerBED QU CRWRT Jo “The ancient monument

and archaeological sites and remains (Amendment and

Validation) ordinance 2010” dated:23"™ January, 2010 published in
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the gazette of India” 4t Tz, VB DB ROZ S awnsl ORRWE
R0.3.A.21 00030 95, 0:10-3-1998T TFT, FI0Fdd O F0DETSE,
TOTOOD [URa3 (F0BTOOW) /RT DBRES  F0.30.9.4] =0.%5.9.2003,
8:17-7-20033 T8 Honw SNoeRTR, A0S TODFHEEE /[T 2R
%0.83.99.234 23.9.050°.2012, @:7—12-201233‘% WOQOLR Tz, o*o”zs%omod 40
DT TRRTR TR BWLD TSN el 53F R ETE AN 3,
BTO0T, &1 DG, B Friededomd Breomd.

hsimte) cirazjmgl 00D [REROW, JROexs WOTHETED, 7.,
WFRTORINT Q=OnR TN DO %@é% 23083 QeR, 3.8.3°, 0DPOTHAD

DRF FONN" WFPIT JIOR TWE JMWFI VBT TTWoSNoIw “The

ancient monument and archaeological  sites and remains
(Amendment and Validation) ordinance 2010”5 &g 433 S0y de
FOSPI/RTOFTE 33633 YOYOTFICIDATI0E? DD, 8.73.5° TTwIN
QERTY 23¢3 SPPYTOTTRO TSR YOQOTF BPRRTYTONE? 02 Wi
T JeTO3 SYTUON.

©@ToZ, Brdex® QOETFD, 5.80¢, WORTIBRINT (B, od
BRITORTOONKD’  DOTH BOLRERAIINOF)  TEH wdéoﬁamd DA,
BRI 33, BROTY BREQATTOZ 0NYOTHT TEIFOT T 0L
6/3240 ZYTY ANFAT Deod3I '6&3(3@ BWOWTICW  YOoBR Fed
8033008 YN dewn%s Tono To&eod WTFATT TS TAG, T

WHETOLT, TP0ePT BeaoO0RH TONR BBNECT T WONRSA 100 Doctios
R3RENT, “The ancient monument and archaeological sites

and remains (Amendment and Validation) ordinance 2010”3 CSDIe

100 ewee30” R u03RYNS BR3P dReDS THEBTDNTY, ITO DTPOT
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) BRTWTW I, BROSY STRELATTOZ ONYOTRTY T30
ORTTDOLF  6/324T .13)%3;5@2 ANFANT Vw0 FWTID
TORTOON AUV FeOTW BL.WOOT AN VDTS TNRR
Todye0dd FTINTOT THOVT TAT, BLY WFIOWT, 0eZT

BeOOR TR  BWIACTTOOT  wondrit 100 08Tt

o



NO: UPLOK-2/DE/1173/2017

TRR03eeNy, “The ancient monument and archaeological
sites and remains (Amendment and Validation) ordinunce
2010’8 Zw3 100 Qoeesoe TRRBRENT TPeTsy dFeH3
TEeBTONTR, ITO VO3 TR 100 et TRRO3RUNTY,
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ROAT 3R FTFTRY) e GOPeDAT BTWEBTY ATV DLFVTT SEILD
ODIE  VRWIW.  ©WTT0F, TRTZYZ  YLTSRETOINTT[X,  BIT
QOGIM, NFPTHAP-9 TIOR NPTH IV JITOORTY,  IYID

RRBATTT. $EO0B, B8 BRETTOBRET.
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6. The DGO has appeared on 24.1.2018 before this
enquiry authority in pursuance to the service of the Article of

charges.

7. Plea of the DGO has been recorded and he has pleaded
not guilty and claimed for holding enquiry.

8. The DGO has submitted written statement, stating that
the property in assessment no. 6/324, in Yelandur town is
not a public property. As per the property register of the
Yelandur town panchayath since from 1961-62 said property
stands in the naine of taluk Congress office and exempted
from tax. The president of the block Congress office
committee Yelandur town Sri.H.B.Chandru filed the
application before the Town panchayath Yelandur on
24.2.2012 for issuing building construction license in respect
of the said property. After verify the documents he had issued
the license on 4.8.2012 with condition and the said
H.B.Chandru also submit the affidavit on 26.7.2012 in
respect of the same. Further submitted that the concerned
department not informed to the Yelandur town panchayath

regarding the gazette notification dtd: 23.1.2010 i.e., “The

ancient monument and archaeological sites and remains

(Amendment and Validation) ordinance 2010” and also notification

%
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No. Ka Ye 21 KMU 95 dtd: 10.3.1998 of Kannada and
cultural department, and circular of the urban development
authority No. UDD/234 GLiL 2012 dtd: 7.12.2012, for that he
has no knowledge about the said notifications and circulars
at the time of issuing the license on 4.8.2012. Further
submitted that he has done his work in good faith. He has
claiming the exemption under section 3 (22) of the general
clause act 1897 under the head of good faith. Further
submitted that a civil suit in OS No. 14/2014 is pending
before the principal civil judge JMFC court Yelandur in
respect of the said property between the persons regarding
question of title of the disputed building and in the said suit
the Chief officer of the town panchayath Yelandur is also one
of the party. Further submitted that he has not committed
any misconduct or dereliction of duty during his service

hence prayed to drop the charge leveled against him.

9. The disciplinary authority = has examined
Sri.Y.R.SrinivasaNayak S/o RudraNayak, Kadakalakeri Beedi,
Yelandur Town, Chamarajanagara District as Pw.1, and
Sri.Gopikrishna.K.R., S/o Ramachandra Hathvar, the then
Police Inspector, Karnataka Lokayukta, Chamarajanagara as
PW-2 and Ex.P1 to ExP9(c) are got marked. After submitted
the written statement the DGO not appeared before this

enquiring authority hence placed as Ex-parate.

10. Heard the submissions of the disciplinary authority
and after submitted the written statement the DGO not
appeared before this enquiring authority hence placed as
Ex-parate. I answer the above charge in AFFIRMATIVE for

the following;

2 d



NO: UPLOK-2/DE/1173/2017

REASONS

11. It is the prime duty of the disciplinary authority to
prove the charges that are leveled against the DGO.

12. The disciplinary authority has examined the
complainant  Sri.Y.R.SrinivasaNayak S/o RudraNayak,
Kadakalakeri Beedi, Yelandur Town, Chamarajanagara
District as PW.1. PW-1 has deposed in his evidence that the
DGO was working as a chief officer in Yelandur town
panchayath, the property no. 6/324 is situated near Gandhi
circle Yelandur town panchayath is the public property even
though that in the record mentioned the said property
belongs to congress property. In the said property every year
the public function like flag hosting and other functions were
performed. Further deposed that Varahaswamy temple and
Gowrishankara temple, Balemantapa and bangalow belongs
Diwanpurnaiah which are belongs to the Muzrai department
are all situated around the above said property. Further he
has deposed that national highway no. 209 is also passed
nearby the said property. Further he has deposed that the
properties were situated within 100 mtrs., of the said above
said monuments and temples are notified as prohibited area
and further the property situated within the 200 mtrs., of
said monuments and temples are notified as restricted area. If
any building to be constructed in the said area or repair, they
shall be obtained NOC from the concerned Muzrai /
Archaeological survey of India department, but in this case
without obtaining NOC from the concerned authorities, the

DGO without following the guidelines and rules of the

or-
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concerned department he has issued the license to construct
the congress office building in the said property. For that he
has filed the complaint before the Karnataka Lokayukta office
to take action against the DGO.

13. Sri.Gopikrishna.K.R., S/o Ramachandra Hathvar,
the then Police Inspector, Karnataka Lokayukta,
Chamarajanagara is the Investigating officer who conducted
investigation and submitted report. PW-2 has deposed in his
evidence that he has received the copy of the complaint and
documents in respect of the present complaint and verified all
the documents. Then he has visited the Yelandur town on
7.6.2014 along with junior engineer, PWD, Kollegala by name
Sri.Surendra Kumar and other officials. At the time of
inspection of the spot he found that the said disputed
building in property no. 6/234 is situated 11 Mtrs., away
from Varahaswamy temple, 64.5 mitrs., away from Kallu
Balemantappa  monument, 61 Mtrs., away  from
Gowrishankara temple and 54 Mtrs., away from Jagirdhar
bangalow (Diwanpurnaiah) and also the said disputed
building situated 1lmtrs., away from centre of the national
highway 209. Further he has deposed that in respect of the
same the concerned Junior engineer prepared the sketch and
also he has taken photographs. Further he has deposed that
as per the records maintained in the Town panchayath
Yelandur, the property assessment No. 6/324 stands in the
name of congress vacant place, since from 1961-62 and there
is no documents available to show that the said property

belongs to the public property.

asd
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14. PW-2 further deposed that after inspection of the

spot he has found that as per “The ancient monument and

archaeological sites and remains (Amendment and Validation)
ordinance 2010”. the said disputed property is situated within
the prohibited area Further he has deposed that the
construction of the said building and the issuance of the
license to construct the said building is violating the above
said ordinance.

15. The DGO after submitted his written statement he
has not appeared before this enquiring authority hence
placed him as Ex-parate and cross examination of the PW-1

and 2 taken a nil.

16. Ex.P1 is the detailed complaint dated 26.9.2013
filed by PW-1 in Karnataka Lokayukta institution. Ex.P2
and 3 are the complaint form No.I&II dated 26.9.2013 filed
by complainant. Ex.P4 is the documents submitted along
with the complaint (Ex.P-4 consists 26 sheets). Ex.P5 is the
comments dtd: 26.9.2014 submitted by DGO along with
other documents (Ex.P-5 consists 23 sheets). Ex.P-6 is the
rejoinder dtd: 18.2.2014 filed by the complainant. Ex.P-7 is
the photographs submitted by produced by PW-1. Ex.P-8 is
the investigation report dtd: 19.6.2014 submitted by PW-2
to Additional Registrar Enquiries No.7, Karnataka
Lokayukta, Bangalore. Ex.P-9 are the documents
produced along with the investigation report (Ex.P-9

consists page No. 46 to 113).

Y-
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17. Perused the evidence of Pw-1, and PW-2 along with
document produced by the parties. As per the document the
DGO was working as Chief officer, Yelandur Town
panchayath in the year 2012, further DGO has not disputed
that the fact that he has issued the building construction
license on 4.8.2012 in favour of Sri.H.B.Chandra, president
Block congress committee Yelandur to construct the
building in property assessment No. 327- & /324, of
Yelandur town. As per the written statement submitted by
the DGO he has not obtained the NOC from the
archaeological department or Mujarai department as
prescribed  under The Ancient Monuments and
Archaeological Sites and Remains (Amendment and
Validation) Act, 2010 at the time of issuing the license.
Ex.P-4 page no. 44 is the complaint filed by the complainant
and other residents of Yelandur town on 23.7.2013 to the
Chief officer, Town panchayath Yelandur to stop the alleged
construction of the congress office in the said disputed place
for the reason the said building is affect to the monuments
and temples which are situated near the said place. Ex.P-4
page no. 45 - 50 are the copy of the application filed by the
complainant before the Tahasildar Yelandur Taluk,
Assistant Commissioner Kollegala sub division and Deputy
commissioner = Chamarajanagara District respectively.
Ex.P-4 page no. 51 is the letter dtd: 7.8.2013 of
Conservation Assistant Archaeological survey of India
Mysore, to the President Yelandur Taluk Block Congress
committee Yelandur to stop the constructional activities

immediately till get the NOC from the competent authority,

o
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as per recent amendment Act i.e., The Ancient Monuments
and Archaeological Sites and Remains (Amendment and
Validation) Act, 2010 Section 20C. this document disclose
that the DGO as a chief officer of the Yelandur town
panchayath without observing the provision of above said
Act he has issued the building construction license in favour
of the president of the Yelandur Block congress committee
even though he had the knowledge of the said property
situated within the 100 mtrs., area of declared ancient
monument i.e., Varahaswamy temple, etc., Ex.p-4 page no.
52 is the circular dtd: 7.9.2012 issued by the Urban
development department in the said circular stated as
follows;
“Archaeologial survey of India (ASI) 3cog =ooEs
AROTNPOT 100 0ee3T° LENT THeBNTI), DWFORT T[IeBNTOm Torwe
200 <0ewT” BRTNT JREINGRY, VON0ZZ  TJBeBHFO  APF0H3I
TRBNYY oYBe ATWeT  TweR QTRF N, BV
QFORRUING. O BWBNGY AWIFED IWET 0, Do eod ATT
TORTTROT acaﬁewm T8 (".0.2) wcéojoé'%d%. T3¢ Hed03T0N
ATO QFOREZ Tone JODN0EE TWESNYY DTy TOEFTONRPROI
NOPPFBYOIN AT RIS TWHTTHOT aoaieaﬂm T, (RT°.2..%)
BRODIT,”
18. Ex.P-4 page no. 53 is the circular issued by the
Under section to government Revenue department (Muzrai)

government of Karnataka on 17.7.20083 is stated as follows;
CeSTING FOTIH FQOWOT Fe07 ABOFT Tore Tz, N50F TT3

330D QYeOITO méa_aoﬁ LPTREWOBD® TONL WL QSR

ReOHE  DeSTING 100 Q0et30” TRAH0H HNHE  oI0YTe T

Ay



14
NO: UPLOK-2/DE/1173/2017

TODMRONTT, FRAWE [T, TFon wBeEF  TELBeFom
RGO WDRRTI TBOHI dedm@dcﬁ &3E T8, BBWOIT T3¢
TR0 BOFRI), TWO0L WRFRTTOTS 85 SRV DCT AU
HTONYN 3D, WORTY WTF Y WOTONYR BE), DT Beesd
QeBERAT.

19. Ex.p 4 page no. 54 is the gazette notification issued
by the government of Karnataka Kannada and cultural
department on 10.3.1988 regarding the notification in
respect of the said temples and monuments areas are
declared as protected and prohibited area.

20.Ex.P-4 page no. 67 to 79 is the order dtd: 10.1.1963
passed by the Special Deputy commissioner for Abolition of
Inam, Mysore, regarding the claim for registration of
ownership of sites and buildings situated in Yelandur town
Agrahara and Maddur Village of Yelandur Taluk by the Ex-
Jagirdhar of Yelandur it includes the Varahaswamy temple
and surrounding properties. The Ex.P-4 page no. 61 - 66 is
the gazette notification dtd: 23.1.2010 in respect of the The
Ancient Monuments and Archaeological Sites and Remains
(Amendment and Validation) ordinance, 2010. The section
20C of The Ancient Monuments and Archaeological Sites and
Remains (Amendment and Validation) Act, 2010 is as
follows;

“ 20C. Application for repair or renovation in prohibited
area, or construction or re-construction or repair or renovation
in regulated area---

(I)Any person, who owns any building or structure,

which existed in a prohibited area before the 16t day
of June, 1992, or which had been subsequently

o~
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constructed with the approval of the Director -
General and desires to carry out any repair or
renovation of such building or structure, may make an
application to the competent authority for carrying out
such repair or renovation, as the case may be.

(2) Any person, who owns or possesses any building or
structure or land in any regulated area, and desires
to carry out any construction or re-construction or
repair or renovation of such building or structure on
such land, as the case may be, may make an
application to the competent authority for carrying out
construction or re —construction or repair or

renovation, as the case may be”.

21. The above said provision of law and circulars
_clearly reveals that prior to issuing the building construction
license or repair of the building shall be obtained NOC from
Archaeologicla department. In the present case there is no
dispute regarding the fact that the said disputed property
situated within 100 Mtrs., limits of Historical monuments
i.e., Varahaswamy temple and Gowrishankara temple,
Balemantapa and bangalow belongs Diwanpurnaiah.
Further the DGO himself admitted that he had issued the
building construction license on 4.8.2012 in favour of the
president taluk congress committee Yelandur to construct
the building in the said disputed property in assessment no.
6/324. Further DGO admitted in his written statement that
he has no knowledge about the said provision of Law. These

are all facts clearly reveals that the DGO without verifying

A
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the documents and provision of Law in respect of the
Historical monuments which arc rccognized by the
Archaeological survey of India which are situated near by
disputed property, he has issued the building construction
license.  The said act of the DGO itself comes under
dereliction of duty and misconduct of government employee
thereby the disciplinary aﬁthority succeeded to prove the
charge leveled against the DGO.

22. In the above said facts and circumstances, charge
leveled against the DGO is proved. Hence, report is
submitted to Hon’ble Upalokayukta for further action.

__ y\og\w\
okappa N.R)

Additional Registrar Enquiries-9
Karnataka Lokayukta,

Bengaluru.
i) List of witnesses examined on behalf of
Disciplinary Authority.
Pw.1 The complainant Sri.Y.R.SrinivasaNayak S/o |

RudraNayak, Kadakalakeri Beedi, Yelandur
Town, Chamarajanagara District as PW.1 dated:
24.4.2018 (Original)

Pw.2 Sri.Gopikrishna.K.R., S/o Ramachandra
Hathvar, the then Police Inspector, Karnataka
Lokayukta, Chamarajanagara is the
Investigating officer as PW-2 dated 6.2.2019
(Original)
ii) List of Documents marked on behalf of

Disciplinary Authority.




NO: UPLOK-2/DE/1173/2017

Ex.P1 The detailed complaint dated 26.9.2013
filed by PW-1 in Karnataka Lokayukta
institution (original)

Ex.P2&3 The complaint form No.I&II dated 26.9.2013
filed by complainant (original)

Ex.P4 The documents submitted along with the
complaint (Ex.P-4 consists 26 sheets)

Ex.PS The comments dtd: 26.9.2014 submitted by

DGO along with other documents (Ex.P-5
consists 23 sheets)

Ex.P6 The rejoinder dtd: 18.2.2014 filed by the
complainant.

Ex.P7 The photographs submitted by produced by
PW-1. (original)

Ex.P8 The investigation report dtd: 19.6.2014

submitted by PW-2 to Additional Registrar
Enquiries No.7, Karnataka Lokayukta,
Bangalore

Ex.P-9 The documents produced along with the
investigation report (Ex.P-9 consists page
No. 46 o 113)

iii)  List of witnesses examined on behalf of DGO.

NIL

iv)  List of documents marked on behalf of DGO

NIL \

C—){@zer%“/@

(Lokappa N.R)
Additional Registrar Enquiries-9
Karnataka Lokayukta,
Bengaluru.
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KARNATAKA LOKAYUKTA

No. UPLOK-2/DE/1173/2017/ARE-9 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560 001
Date: 26/08/2019

RECOMMENDATION

Sub:- Departmental inquiry against;
Sri Vijay, the then Chief Officer, Pattan Panchayath,
Yalandur, Chamarajanagar District — Reg.

Ref:- 1) Government Order No.3Swg 78 @208 2016 Bengaluru
dated 5/12/2017

2) Nomination order No.UPLOK-2/DE/1173/2017,
Bengaluru dated 20/12/2017 of Upalokayukta-2,
State of Karnataka, Bengaluru

3) Inquiry Report dated 22/8/2019 of Additional
Registrar ol Enquiries-9, Karnataka Lokayukta,
Bengaluru

The Government by its Order dated 5/12/2017, initiated the
disciplinary procecdings against Sri Vijay, the then Chiefl Officer,
Pattana Pachayath, Yelandur, Chamarajanagar District
(hereinafter referred to as Delinquent Government Official, for
short as DGO) and entrusted the Departmental Inquiry to this

Institution.

2. This Institution by Nomination Order No.UPLOK-2/DE/ 1173/
2017, Bengaluru dated 20/12/2017 nominated Additional
Registrar of Enquirics-9, Karnataka Lokayukta, Bengaluru, as the
Inquiry Officer to frame charges and to conduct Departmental

Inquiry against DGO for the alleged charge of misconduct, said to

have been committed by him.
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3. The DGO Sri Vijay, the then Chief Officer, Pattana
Pachayath, Yclandur, Chamarajanagar District was tried for the
following charge:-
BIR BE A - DYORAD ToURD, WRNTTWINT B0
oDFOTRTy T3 B0t R0, 6/324 %eécscg QVEATHT DD
YRR SnwTeo® guesdn XedT b JITRTEEN BeRmS  mone
Uae;)coiz RTINTT THoeSH wj)cé By wLeTHor, m0eg0 desuoD
Tone NSt wonddn 100 Qoesdot mﬁoﬂ.@e&nd%, “The

ancient monument and Archaeological sites and remains

(Amendment and Validation) Ordinance 2010” 3 Zgg 100
ST TBRVNS  JResR) JIXeDT JHeITn;, ITO LRI
TR 100 e’ RRJRNT, WS JXTT WYNHIB I
cwé)coia Bgd %0.209 wene ooz, Brwd X0.570088 FeIO 11 Qoeedct
CRTHEY TWIW AWNFADIYT AT WRAD  0&TTNITE. VO,
BRTITITD BROSY I92HT0Z LI &T AT SR WWLImN
THE QrIeL THRE TTTRARCHE, ARDRYD FEIIDHIT  205H
Soede wdd B0 LORATHIR.

BTHTWOOT ey FIFHERETIIN Tgord FTSOR LVUIBTTYT
0e30Y JBDHEIROW WHRFBEI0WOT WIry FITerwT Tonoed Dewe
DobELRY  (FBZ) 1966 Jopad  3(1) (D) vom  (iii)s@ond
HNFBSODHI INSH3eD”

4, The Inquiry Officer (Additional Registrar of Enquiries-9) on
proper appreciation of oral and documentary evidence has held
that the Disciplinary Authority has proved the above charge
against DGO Sri Vijay, the then Chief Officer, Pattana Pachayath,

Yelandur, Chamarajanagar District.

S, On re-consideration of inquiry report, I do not find any

reason to interfere with the findings rccorded by the Inquiry
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Officer. It is hereby recommended to thec Government to accept the

report of Inquiry Officer.

6. As per the First Oral Statement submitted by DGO, he is due

to retire from service on 31/5/2030.

7. Having regard to the nature of charge proved against DGO
Sri Vijay, it is hereby recommended to the Government for
imposing penalty of withholding four annual increments payable to
DGO Sri Vijay, the then Chief Officer, Pattana Pachayath,

Yelandur, Chamarajanagar District, with cumulative elfect.

8. Action taken in the matter shall be intimated to this

Authority.

Connected records are encloscd herewith.

YO . -
(JUSTICE N. ANANDA)
Upalokayukta-2, % e~
State of Karnataka,
Bengaluru
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